‘FHE MANIPUR CONTROL OF THE USE AND PLAY OF
s . L “LOUD-SPEAKERS 1976
(As passed by the Leg1slat1ve Assemb ﬁanlpur on 10.9. 76)
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0. control the use and play of Loud -Speakers in the State of Manipur.

" BE it enacted by the Legislature of Mampur in the Twent) seventh

Years of the Republic of ladia as follows —

1. (1) This Act may be called the Manipur Control of the Use
a.nd Play: of Loud-Speakers Act, 1976. L
* '@y It éxtends to ‘the whole of the State of Mampur

2. In thlS Act, unless therc 1s anythmg repugnant in the subJect
or context —

) “Loud-Speakers means an instrument to augment small soynds

vocal, instrument or recorded ; and

(n) “Prescrlbed” means prescrfbcd by rules made und>r this Act _

3. No person shall use and play a Loud-Speaker:—

(a) w1th1n such distance as may be prescribed from a hospital
or' from a bmldmg in Wthh there Is a telephone exchange,
‘or

(b) Whlth.m such distance as may be prescribed from any
educational mst itution maintained, managed recoenised or
controlled by the Siate Government a Umversxgy estabhshed
under any law for the time being in force or'a Iocal
authorlty or  admitted to such Umversny, or any hostel
nramtamed managed or recogmsed by such institution
yyh:en\suc:h institution or hostel .is in the use: of . students,

_(c,) _g..,‘v:ilihin such distance as may be prescribed from a building
in which a Court is held during the hours or workiné
of such Coust or

’ D betwccn the homs of 10 AM. and 5 A M. Wlthout the
pcrnnssmn m wntmg of the prcscnbed authonty'
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Explanation %A Municipal "Areé;""‘:ﬁlé'ans; ‘any aréa ednstituted
for the time being a Mmunicipaljty Or a notified area under the Municipat

4, Notwithstanding anything contained in clause (@), (by and ©
of section 3 g Loud!Speaker may be geed and played “with the per:
mission (in writing of the prescrx’bedn-;ca;uthonifxy- - fo,r,,a_ny :Cultural,
educationa) or humanitarian purposes;,.or-_,.‘-'oct purposq&;fgonnectjcd with
the Maintznance o law angd order. -

SRNG) Every application for permiss‘ion under "section: 3vor 4 shan
be made ¢o the prescribed. authority in the -Prescribed form . and shalt

and play of loud-speakers £y, humanitarian Purposes fof_ pﬁ'rbovse{fs"
coanected with, the maintenance of law ‘avld"ord":r.ﬂ N o

(i) - The prescribed authority May grant or :reject:';the -applicatjor,

£

and in 8ranting such'application, may Impose any restriction or cong;.

Act except on 4 complaint made by, or at the instance of, the Person
aggrieved by such offence o upon a report i:n“writi_ng made by any
police ‘Officers - - ' o o ) . B
Provfdeq; that nothing Contained on this sez;_t'fonl'shéil effect the
pfovisiq_ns' of the Code of Crirhihél Prbceddpe',“cig73 ()2 ,c}f 1974), in

regard to the Powers of certain__,Magist;riaites to the cogaizance of offences

upon information received or upon thagy own . knowledge,

b TR () Any Polics Oficar, o below ths fank Of Assistant Sub-
Inspector of Police, who finds , berson  using and Playing 2 loud-
speaker ‘ip Contravention of the Provisions' of 'this Act, ‘thay seige the
loud-speaker, - el T = L

sureties, to the satisfaction of the police officer or the court, engaging
to produce the loud-speaker whenever cajled upon to do g0,
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3. An offence under this Act, shall be bailable.

9. Any person who contravenes any of the provision of this Act
shall be punishable with lmpriscnment which may extend to one month
or with fine which may extend to one hundred rupees or with both, apd
the court trying such contravention may, on conviction of such person
direct that the loud-speaker seized under section 7 be forfeited to
@overnment.

Provided that when the Owner of the loud-speaker is a person
other that the person convicted, the Court shall, before passing the
order of forfeiture, give such Owner a reasonable opportunity of
showing cause, if any, against such order,

10. The State Government may after previous publication in the
official Gazette, make rules for carrying out the purposes of this Act.

11 (1) The Bihar Control of the use of Loud-Speaker’s Act,
1955 (Bihar Act XII of 1955) in its application to the State of Manipur
is hereby repealed.,

2 Notwithstanding such repeal, anything domne or any action
taken in the exercise of any power couferred by or under the said Act
shall be deemed to bave been done or taken In the exercise of the
powers conferred by or under this Act, as if this Act were in force
on the day oa which such thing was done or action was taken.
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